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Heard Mr. S. Mohanty, Ld Counsel for the  

applicant and Mr. 1) KB thera L.d. Adthtional Standing 

eadng for the Rs'pondents, on whom a copy of 

ahead been srve.d. 

plican1, in this (1A, seeks his plac-e of postizi 

is choice of 

\ is consder.ed to he nusconceived and deserves to be 

accordingly. 

he rcpresention of the 



may,  be, passed under intimation to the appitant. 

4. 	Stmd. c.opes of this order to the Respondents and 

frc copies of.  this order be given to the I. d. Counsel appeing 

!- i-  the pr' 


